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fallin prices of Cured Tobacco
[English) Commerce to the following matter of urgent

public importance and request that he may
please investligate into it, take it seri-  make a statement thereon:-
ously and take appropriate action. .
“Reported fall in the prices of Vir-
[ Translation) ginia Flue Cured tobacco resulting
in distress to the tobacoo growers
(Interruptions) and the steps taken by the Govern-
ment to mitigate their sufferings.”
SHRIKALKA DAS:Mr. Deputy Speaker,
Sir, the other day also | had pleaded that THE MINISTER OF COMMERCE AND

these incidents of fire should be enquired
into. | have named a suspect also.

(Interruptions)

MR. DEPUTY 8PEAKER: Please do
not mention any name.

(Interruptions)

(English}

SHRIMATI UMA GAJAPATHI RAJU
(VISAKHAPATNAM): Mr. Deputy Speaker,
Sir, | would like to draw the attention of the
Govemment to the threatening anonymous
calls and lettersthat the Editor of 'Nai Duniya’
has received. Now, | want to say that in the
Indian democracy, this is a complete viola-
tion of freedom of the Press. An FIR has
been filed in this regard. | would like the
Home Minister, who I1s always silent or not
present in the House, to enquire into the
matter and see that the Press is allowed to
work freely and give their opinion on A or B
party freely. They should give them neces-
sary security.

13.20 hrs.

CALLING ATTENTION TO MATTER OF
URGENT PUBLIC IMPORTANCE

Hownld Fall in prices of Virginia Flue
red tobacco resulting in distress to
tobaeco growers and steps taken by

Government to mitigate their sufferings

[English]

DR..BIPLAB DASGUPTA (Calcutta
South): | call the attention of the Minister of

TOURISM {SHRI ARUN KUMAR NEHRU)
Sir, Virginia Flue Cured (VFC) tobacco is
grown largely in Andhra Pradesh and Kama-
taka. To ensure reasonable prices to to-
bacco growers, the Tobacco Board holds
open auctions at various centres. For 1989-
90 crop, in Andhra Pradesh auctions com-
menced on 21.2.90. A quantity of 47.53
Million kgs. had been auctionedtill 20.4.1990
at an average price of Rs. 15.11 perkg. as
against anaverage price of Rs. 19.46 perkg.
during the corresponding period last year.
The prices at the auctions last year were
initially high, but they went down subse-
quently and the average price for the entire
season was Rs. 16.59 per kg.

The Minimum Support Price (MSP) for
VFC tobacco is fixed by the Government on
the basis of the recommendations of the
Commussion for Agricultural Costs and Prices
(CACP), which takes into consideration
relevant factors while fixing the MSP, The
MSP is fixed every year for the two major
grades, namely, F-2 grade, grown on black
soils, and L-2 grade, grown on Northern
Light Soils. For othergrades, MSP is fixed by
the Tobacco Board having regard to the
MSP fixed for the two major grades and the
usual price differential between various
grades.

According to the Tobacco Board, thé
prices obtained at the auctions this year are
low as compared to the previous year, but
they are well above the MSP levels. Further,
after the USSR firmed up its orders to the
Indian suppliers, prices have started picking
up marginally. The Commerce Ministry is
holding a meeting with the trade and the
manutacturers of tobacco in a bit to secure
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better prices to the farmers.

Government s fully committed to secur-
ing to the farmers reasonable prices for their
. However, it must be mentiored
that the demand for tobacco is going down
all over the world on account of the anti-
smoking campaign. The Government is,
therefore, considering formulating a long
term strategy for production and marketing
of tobacoo so that the production is not far in
excess of the demand and the farmers are
able torealise remunerative processfortheir
tobacco.

DR. BIPLAB DASGUPTA: Mr. Deputy-
Speaker, Sir, a few days back, when | gave
this calling-attention notice, the situation was
slightly different. At that time, | was told by
the kisans and the farmers that in Andhra
Pradesh and Karnataka, the price which was
prevailing in the market was very low and, in
fact, lower than the minimum support price
which has been declared by the Govern-
ment. They also told me that the farmers
were actually withdrawing the produce from
the market. They were not selling  in the
market. Only one-third of the total produce
had been sold in the market. There was
resistance onthe part of the farmers to sell it
at that low price. | also heard that the State
Trading Corporation was not intervening at
the level at which it was necessary for the
STC to do in order to protect the farmers.

Now 1find the situation is slightly differ-
ent. By now, the resistance of the farmers
has been completely broken. The farmers
have been forced to make distress sales at
a very large proportion of their produce at a
price lower than the Minimum Support Price.
The Minister said, the price ruling in the
market is well above the Minimum Support
Price. But there are different prices. The
price that he is talking about is the price at
which probably the Tobacce Board is pur-
chasing those things by way of auction. But
the price at which the farmer is parting with
the produce-at the village to the agent is
much lowerthan the Minimum Support price.
| also understand that now the benefit of
minimum support price will go to the agent
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and it will not go to the growers. Even the
export rebate which is being given by the
Gavernment is appropriated by the agents
and not by the growers or farmers for whom
we are interested. This is a very alarming
development because.a very large number
of people actually cultivate tobacco, particu-
larly in the States like Andhra Pradesh and
Kamataka.

| agree with the Minister that at the
international market, the demandfortobacro
has gone down largely because of the
campaign against smoking. That is right.
And the amount purchased the Soviet Union
has also gone down. That is also true. Atthe
same time, it is one thing to say that the
farmers should switch from tobacco to some
other crop and it is another thing to simply
base one strategy on that. It is because,
India is now the third largest tobacco produc-
ing country in the world. In any case, the
farmers have made certain amount of ad-
justment in rasponse to the lower price level.
Forexample, if you compare the area of land
under cultivation of tobacco now, as to what
it was in 1982-83, there has been one-third
fall already in the land which is under to-
bacco. There is also limit to the switch over
because when you are switching from to-
bacco to something else, the other crop
should be, if not wholly remunerative but
equally remunerative. Given the agro-cli-
matic conditions inthose areas, it is not easy
to find another crop which can be a good
substitute and can take the place of tobacco
and the farmers cannot be easily induced to
get’into it.

So, while | can see the long-term prob-
lem, | also see the short-term problem. | do
not see there is easy solution in simply
saying that the demand is going down and
the farmers should switch from tobacco to
something else.

| would also remind the House that in
case of jute, for example, forthe last so many
years, we have been told that jute has no
future. But this year, there is so much of
demand for jute, that the Government is
being forced to make import of raw jute from
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[Dr. Biplab Dasgupta] grower is getting. | am not unhappy that the

Bangladesh and the price has gone up. So,
the world market price fluctuates. The situ-
ation today might change tomorrow. There
might be many ether ways by which it can
change. | would not base my policy entirely
on that. | would also like to make the point
that when one is dealing with a crop like
tobacco, one is in a different situation from
the ona who is dealing with food crop. Incase
of food crop, the high price for the grower
might mean that the consumers who are
+  poar might suffer to a certain extent. So, one
must be careful about the food price. When
we deal with the prices of commercial crops,
here is a different situation. We have, on the
one hand, a multitude of small farmers scat-
tered all over the country and they are facing
a small number of vary powerful corporate
interests with enormous bargaining strangth.
This small number of businessmen, traders
and companies which control the market
also act in collusion with one another and
they can control and manipulate the price
effactively. The small farmer has no choice
against the corporate interests in the market
unless he is fully supported by the Govern-
ment. When you come to the commercial
crop, this difference has to be kept in mind
because in a situation whare the small
number of oligopolistic buyers are workingin
collusion, it is a completely new situation
where they can manipulate the prices and

they can cheat both the workers and the-

growers at the same time and the high level
of expertise already existing should be kept
in mind. | find that the policy of the Govern-
ment both during the previous Govemment
and also during the present regime, is to
appeal to the corporate interest and not to
look at the interest of the growers. For ex-
ample, the new textile policy has been de-
clared: for modernisation of jute and indus-
tries other various things have been done.
For tobacco also, more interest is given to
the problems of tobacco manufacturers. But
what about the growers? In fact, when |
raised this issue, | addressed it to Shri Devi
Lal. | thought that Shri Devi Lal was the
appropriate Minister o answerthis question.
We are interested in the price which the

Minister of Commerce is now replying tothe
Calling Attention Notice but the appropriate
Minister for answering this question should
have been Mr. Devi Lal and not Mr. Arun
Nehru. Here we are concerned with a large
number of cultivators who are very poor with
very low bargaining strength and who are
totally helpless when facing this enormously
large chain of comorate interests and for
which the intervention of the Governmant is
SO important.

Itis true you have mentioned in this note
about the role of CACP which fixes prices.
Do they fix the price properly? This question
has to be raised not only in case of tobacco
but also in case of other crops. | know how
they fix the price. | am in touch with the
Commission for many years now. The
Members of the Commission themselves
will tell you in confidence that it is done vary
arbitrarily. There is no basis. The cost esti-
mates which are available from different
parts of the country do not match. The cost
estimates are very arbitrary and unscientific.
A few years back, in fact, the Commission
itsalt gave a report where they said that their
own estimates of cost were very doubtful
and dubious and that a Committes should be
appointed to ensure that the cost estimates
were, proparly done. So, the prices they
declare are actually based on very dubious
cost estimates which do not reflect the reality
on the ground. | would like to make very
specific points. For example, the farmer is
now making a major investment. He is not
the old type of farmer who is getting some
cowdung and relying on rain. This kind of
farmer is now cultivating the tobacco and
othercommercialcrops. Thefarmeris making
enormbus investment in a number of inputs.
Allthese inputs must be covered by the price
which he gets. Otherwise, his farming willbe
of no value. | would also make the point
which has been made by the Prime Minister
himself that the value of labour must be
covered by the price. When | say the value of
labour, the wage which he could have got i
he worked for somebody else, should be
taken into account. Not only the simple wage
but the minimum wage declared by the
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Government, should be taken into account,
for declaring such a price. In case of to-
bacco, which itis alabour intensive crop, it is
very very important, that labour element is
giventhe right emphasis so that the value of
labour is reflected in the price which the
cultivater gets at the end of the day.

| would also like to make a point that
since agriculture is also being run aimost like
an industry, where people are getting credit
from the bank and the market and making
investment, the return from the agriculture
should be at par wrth the return from any
other economic aclivity. The relative return
from Agriculture should be taken into ac-
count for calculating the price. The farmer
should get the return which is atleast at par
with the return which one normally gets by
investing money in other activities as well. If
they do not get this for the borrowings from
the bank, the farmer should have to face
serious difficulties in paying back the loan.

Regardingtobacco or cotion, for allthese
crops once in a few years, there would be
serious drought, and there would be serious
natural calamity and the production would
go down So, the price which you declare for
certaincommeodities has tq take into account
the possibilty that once in 3,4 or 5 years
there will be a serious difficulty facing the
farmer. So, in order to make him survive, itis
necessary that the price of crop should have
an insurance element built into it and he can
facethis calamity. If the prices aretoolow, he
would not have sufficient savings to survive
such calamity.

As | said, there should be a parity with
the industrial price. The terms of trade have
to be taken into account. It is not a question
of fixing the price of tobacco to the extent
what the farmer spends in terms of inputs,
but it 1s also a question of what the tobacco
farmeris paying for buying various industrial
goods which come to him in the village
market. So, unless the terms of trade are
taken into account, unless parity 18 main-
lained between agriculture and industry. it
Would be very serious, very alarming for the
agricutturists to make such a major invest-
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ment. They are not getting proper returmn out
of it inthese years when they suffer enormous
loss, some growers commit suicide. This
kind of situation should not occur.

| would also like to make a point about
the bodies which are supposed to purchase
the crops. It is true that the CACP declares
the price, or some other organisation de-
clares the price. Now, somebody has to
purchase that crop at that paricular price
from the farmer. What has been our experi-
enca? It does not happen. The question is
whether it is the Tobacco Board orthe JClor
the Cotton Corporation, they never goto the
market on time. By the time they go to the
market the farmer does not have the goods
in his hands. It has already gone to the
agents. It the case of tobacco, there is an
argument given. The argument is that you
require drying barns and allthat, So they sell
it to the agents because they only have the
drying barns and others do not have it. lf that
is the case then the Governmentshould take
initiative to ensure that the others also can
use drying barns on collective basis, so that
farmers do not completely come under the
control of the agents, the intermediaries,
who appropriates most of the profits, and it is
not the farmer who gets anything dut of it and
high prices sometimes rule the market. So,
these are some of the points which | would
like to strongly emphasise.

Then timings should be proper. When
the companies imervene in the market, they
should come with sufficient money in their
hands. They should not run out of money in
the middie of such purchase operation.
Further, there should be adequate ware-
housing facilities. The infrastructure has to
be built so that the farmer does not have to
face helpless situation vis-a-vis the corpo-
rate interest and vis-a-vis the inter-mediar-
es.

Lastly, I would make the point about the
waiver of loan. In my recent speach on the
Budget | also mentioned that. The point is
that such loan waivers should be linked with
loan holdings. That is another point. You can
doitonce. Youcannot do it every time. lf you
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would do it every time, there wili be no
banking system, no cooperative system. if
you want the agriculture to devalop, if you
want rural development, you canwaive loans
only once. If you keep on doing it, there will
be no rural development. Much more effec-
tive would be to ensure a proper remunera-
tive price to the farmers and that is not going
to hurt the consumers because in this case
the consumers have the industrial interests.
They will not be hurt. But the remunerative
price would give a lot of benefft to the cultiva-
tors and it will build up the morale of the
cultivators and it would make them invest in
this important sector. Therefore, for this
reason the price has to be very good, remu-
nerative enough for them to make such a
cultivation attractive. There should be a
provision to provide more credit to the farm-
ers. There should be a provision for insur-
ance facilities to the farmers. So far, these
things have not been adequately provided to
them. What | find is a very alarming situation
so far as the tobacco growers are con-
cerned. Whatever you do Is not going to
benefit the growers..(Interruptions) | would
request the hon. Minister to look into this
matter and work out a strategy which helps
the tobacco farmers. They are not to be left
in a helpless condition as we find them to
day.

MR. DEPUTY-SPEAKER: You have
made good points. But to see that Call Atten-
tion Motions are properly wreated in the
House,| would like to read this portion for the
benefit of the entire House:

“There shallbe no debate on such state-
ment at the time it is made but each
member in whose name the item stands
in the list of businass may , with the
permission of the Speaker, ask a clari-
ficatory question and the Minister shall
reply atthe end to all such questions.”

But we have been quite induigent.
Anyhow this should be within the limits.

DR. BIPLAB DASGUPTA: | have not

MR. DEPUTY-SPEAKER: You made
good paints, There is no doubt about it.

SHRI K. S. RAO ( Machilipatnam): Mr.
Deputy Speaker, Sir, it is quite unfortunate
that tha tobacco growers are being exploited
right from the beginning.

MR. DEPUTY-SPEAKER:Mr. Rao, what
| told to Mr. Dasgupta agplies to you also.
Please be within the limits.

SHRI K. S. RAO: 1t will apply after my
completion..(Interruptions) | now come to
the subject. Sir, right from the beginning
exploitation is made by the traders and the
exporters. In the beginning it was so horrible
that the traders and exporters never used to
pay the money in time and there were occa-
sions when they delayed the payments run-
ning into crores of rupees for more than a
couple.,of years. Though this was cut down
by bringing the systam of auction still there is
alotto be done. Every year it has become a
problem, created by the collusion of the
traders in this regard. The exploitations by
the traders and exporters invariably are: (i)
by the collusion to under-quote because
there was no regulation except the minimum
support price which is not at all a price. It has
no rationale behind it. In the matter of fixaticn
of price there is no rationale. The second
point is this: | understand the traders will try
to get the order or stall the orders from either
Russia or America or from any other import-
ing country till the end of the season so that
they ‘can purchase the tobacco from the
growers at a very cheap price. They willthen
get orders at higher prices. While the Gov-
ernment is very particular in fixing the mini-
mum export price at which this commodity
can be sold, it is not particular to fix up the
minimum support price to the growers in a
rationale way. Everyone of us will be sur-
prised to know while the prices in the market
are very high like about Rs. 19 or Rs. 23, the
minimum support price is only Rs. 14/- f the
hon. Minister tries to take shelter under the
pretext that the pricas that are being there in
the market are more than the minimum
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support price, that is no reason at all, there
is no satisfaction at all as far as this issue is
concerned. There can be satisfaction if the
minimum support price is rationale. | would
quote my own experience as a Member of
the Tobacco Board lastyear. When we found
that these traders are exploiting the growers
very much, we called a meeting, discussed
withthe traders and the exporters as alsothe
indigenous manufacturers. When we asked
them to convince us as to how they could not
pay more to the growers, they did not have
an answer. Ultimately when we asked them
that the minimum export price they are get-
tingis so much and beyondthat alsothey are
going to get higher price-which they derive
from the minimum export price-how much
they are going to pay to the growers, they
said they give the growers Rs. 20.60. They
themselves have come forward to admit this
in the presence of the hon. Minister, the
Tobacco Board Chairman and many other
officials connected with the Ministry of
Commerce. But when they went back, they
never kept up their promise. they once again
resorted to the same type of exploitation.
When they agreed to pay that minimum
guarantee price, in the presence to the
Ministry, which was iess than the minimum
export price, it was found reasonable, taking
into account their expenditure and avery-
thing, they exported the commodity and they
did not keep their promise purely to exploit
the unfortunate growers, in spite of the fact
that there is regulation, there is a Govern-
ment to check them. This Is the scant regard
or the fear they have for the Government. In
spite of all these things, the Government is
giving them the cash compensatory support.
Woe are not against it. But you are paying the
cash compensatory support only after the
ertiretobacco is sold out inthe market atthe
exploited price. To whom should this CCP
go? Should it go to the grower orto the trader
who has already exploited the grower? The
Govemment mus! see that once they pay
cash compensatory support, they must also
ensure that it is shared by the growers at
least, Otherwise, if the growers were not lo
get the remunerative price and if they stop
producing the tobacco, where will this trade
be? | can understand the Government's
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theory. Their theory is, if this cash compen-
satory support were to be there for the trad-
ers, many more traders would come forward
to earn more foreign exchange. All right. All
this is possible only when the grower is paid
the remunerative price. It is quite known to
everyone of us that this MSP should not be
uttered in Parliament because there is no
rationale behind it. There is no rationale
visible in it when it is twice the price prevail-
ing in the market. What is the sanctity of the
MSP when it is Rs. 10?7 It should not have
been there. In the statement given by the
Minister, it is said that price is more than the
MSP: it can be when the MSP is appropriate.
| request the hon. Minister not to once again
harp upon the minimum support price. This
matter was discussed in the Tobacco Board,
time and again and the Tobacco Board is
quite aware of the problems of the traders,
exporters and the growers. We have de-
cided rationally in many a meeting that mini-
mum support price has to be increased
substantially. And this recommendation of
the Tobacco Board has come before the

Ministry. But no action has been taken sofar.
The Minister may take shelter under the
pretext that this minimum support price has
to be fixed by the Agricultural Prices Com-
midsion and not by the Commerce Ministry.
But when you are the person dealing with
export, when you are the person dealing with
tobacco growers as well as the tobacco
exporters and the individual manufacturers,
you must put your weight. You must impress
upon the Ministry of Agriculture or you must
call a meeting of the Agricultural Prices
Commission and explain to them about the
cost -of producing this tobacco—whether
there is any rationale, whether there is any
formal or the technical strength in it. But
nothing has been done in this regard. |
request the Ministerthat this aspect must not
be taken into account half-heartedly, not as
if itis a gift to the tobacco growers but it must
be taken into account seriously. What is
happening is regard to the manufactured
goods in this country? In every three months
vou are raising the price and there is hulla
gulia everywhere in the country. You take
any commodity, the same is the situation. Is
it only the poor growers who should suffer at
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the hands of the Government, at the hands
of the exploiters? When we can consider
taking precaution to secure the interest of
the industrial manufacturers, why should we
not take care of the poor farmers? All right.
Letan expertcommission consisting offarm-
ers and your officers go into the details of the
cost of producingthe tobacco andthen decide
about it. Then, you may say that it cannot be
decided on that rationale and it must be
decided on the international price because
we have to export it. All right. You take both
these things account—the international price
of the tobacco at which we are exporting and
the manufacturing cost of the tobacco grow-
ers and then arrive at a decision. There is
justification in it. When we can fix the mini-
mum export price, why should we notfix the
minimum support price? Please concentrate
on that. | request the hon. Minister not to be
guided by any such record or statement
given by the officers concemed withoutgoing
intothe rationale behind that. Let not my hon.
colleagues be carried away that the farmers
are getting more than the MSP. The MSP
has no value.

The second aspect is about the recom- .

mendations of the Tobacco Board. We have
seen enough of it from our own experience
and not just without having any knowledge.
We have visited the offices and farms and
we have calculated the working cost. We
have convened aconference of the growers:
we have convened a conference of the in-
digenous manufacturers of cigarette; we have
convened a conference of the exporiers and
local traders. Then we have come to the
conclusion that this problem will be a peren-
nial problem unless we find a long-lasting
solution. The one solution which we found
during our discussions is that whenever the
Tobacco Board, which is mainly meant to
protect the interests of the tobacco growers
as also regulate the production and market-
ing, finds that these growers are subject to
exploitation by traders, then the Tobacco
Board must immediately enter into the mar-
ket.
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The STC was hitherto entering into the
market. Now when we ask the STC today,
even the hon. Minister will say that the STC
had entered earlier and lost about Rs. 10 or
Rs. 20 crores in one year. Will you kindly
analyse the situation as to why only the STC
has lost and why the traders have not lost?
| will tell you the reason. The STC has no
facilities of grading tobacco. The STC enters
into the market and purchase the tobacco at
the price the Governmant asks itto purchase
or at the minimum guarantead price. Then it
gives the tobacco to the same traders who
are exploiting the growers. What they do is,
they purchase the first quality and the sec-
ond guality tobacco, in the guise of grading,
from the STC and replace it by Nth rate
tobacco with the connivance ol the officers
concerned. Then this Nth grade tobacco
certainly will cause loss. Because of the
mistakes committed by the officers, do you
want {0 say that growers cannot be rescued?
You check those tendencies; you curbthose
tendencies and ensure that this is done
properly. You sateguard the interests of the
growers.

Even if STC were not to be depended
upon. if you have feeling that if you allow the
STC to enter into the market once again they
will make the exchequer lose about Rs. 10
crores, then think of the Tobacco Board. The
Tobacco Board has got enough officers who
are experienced and knowledgeable in this
regard. It has got the acquaintance and

‘assaciation with the tobacco growers. If the

Tobacco Board were to be given a stabilising
fund of Rs. 10 crores—it is to stabilise and
not to lose—it can enter into the market at
such everttualities and come to the rescue of
the farmers.

Don't forget that the tobacco that is
being manufactured or produced by the
tobacco growers is giving Rs. 2000 crores to
the exchequer by way of excise by the ciga-
rette manufacturers. 50% of the tobacco
produced in this country is being consumed
bythe indigenous manufacturers. f you bring
a statutory order that these indigenous
manufacturers must purchase only through
the tobacco auction platforms at a minimum
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guaranteed price—even if 50% is assured—
the growers will get the right price. The rest
of the 50% can also be safeguarded by
ensuring that the expont orders are secured
in time.

While this goes for a permanent solu-
tion, this year as my hon. colleague has
already said, the growers have lost Rs. 4.50
on an average on 47.5 million kgs. which
comes to more than Rs. 20 crores. Can
farmers lose about Rs. 25 crores in one
season? They are going to lose very much.

You have given in your statement that
the prices are alittle up and now it is satisfac-
tory. No. They are satisfactory only today
because a discussion is going on in the
Parliament on a Calling Attention notice.
You see from the 1st of May the prices are
going to fall down abnormally. Then the
average price will crumble down like any-
thing and they will suffer very badly. We
cannot come to their rescue at that point of
time. They willonly look to you. When we are
prepared to spend thousands of crores of
rupees for industrialists and hundreds of
crores of rupees for industrialists and hun-
dreds of crores of rupees for the General
Insurance Corporation, can we not give Rs.
20 to Rs. 30 crores to them? Can you not
spare it? if you are not able to give Rs. 20
crores, at least you give a deposit of Rs. 20
crores or Rs. 10 crores to the Tobacco
Board, if not STC, which may immediately
enter into the market and sell them. There
are occasions when the tobacco growers
had to sell their wives' mangalasutra. We
cannot understand their position from here.
We can understand from there only.

As my colleague has also said, | know
that you are suggesting for achange of crop.
This crop is not being raised in assured
water facility area. This crop is being raised
only in dry land, where there is no other
facility to raise any other crop. It is found by
the Government and also by the scientists
that this particular area is suitable for to-
bacco only. Otherwise tobacco could have
been grown anywhere in the country. Why is
it not being raised in other parts of the
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country? Several atmospheric conditions and
sail conditions permitted the tobacco grow-
ers to grow only in specific areas namely.
Ongole, Nellore, Guntur and other parts of
Andhra Pradesh. Thesethings mustbetaken
into account by the hon. Minister. It is not too
late. You please send the STC. They need
not have to purchase the entire 50 million kg.
It is enough if the traders come to know that
the Government is sending the STC to pur-
chase any amount of tobacco at MG and
automatically they will give. So, there is no
need for the STC to purchase the full quan-
tity. Our experience in the last several years
tell us that it will be only 10 per cent or 5 per
cent of the total production or even less. So,
you should not fear that by your asking the
STC, to enter into the market, immediately
your exchequerwill lose very heavily. Please
understand this aspect and make the STC or
the Tobacco Board to enter into the pur-
chases immediately.

MR. DEPUTY SPEAKER: This is too
much. Please conclude.

SHRI K. S. RAOQ: | will make only one
point.

Unfortunately, the growers have lost
very heavily. | will request the hon. Minister
to think in terms of providing at least threa to
four rupees per kg for all those unfortunate
growers who have already sold their product
of 47 million kg, either by getting it from the
excise that you have collected-two thousand
crores or so—aor from any other means which
you feel fit. Thank you very much.

AN HON. MEMBER: Sir, can you allow
me to speak?

MR. DEPUTY SPEAKER: No. It Is not
allowed. Now, the Minister.

SHRIARUN KUMARNEHRU: Sir, some
very important points have been made and |
would like to deal with them at soma length.

India today is the fourth largest pro-
ducer and the sixth largest exporter, after
USA, Brazil, Turkey, Greece, and ltaly. But
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the fact of the matter is thatthe exports which
had touched its peak in 1981-82, that is, by
over Rs. two hundred crares. We had ex-
ported nearly 114 million kg. It had dropped
substantially since then and then in the cur-
rent year, the exports are worth Rs. 136
crores and the figure is closer to 52 million
kg. Similar situation is there on tobacco
products also. | think we have to face the
reality of the situation. The first thing is that
the countries which were once large import-
ers are now growing a lot of their own to-
bacco, for instance take China. It was grow-
ing a thousand million kg, It is now growing
two thousand five hundred milhon kg. A
country like Soviet Russia which was buying
from us, 43 thousand tonnes has now
dropped their purchase to 15 thousand ton-
nes. Now, whichever way we look at it, the
reality of the situation s that the people are
smoking less. For Virginia tobacco which is
going into certain sophisticated markets In
the Western Europe and UK, there is a very
massive campaign against smoking. | think
the sooner we 1ake the realtty into account,
the better twould be. If you take forinstance,
the position for the last five years, your
domestic consumption is between 45 and 50
million kg. There is not a very large variation
In it. | mean, there is no growth. We are not
seeing a drop in it. The exports constitute
nearly fity per cent. From 50 million kilo-
grams in 1985, you are down to 35 million
kilograms in 1989. So, itis a declining figure,
If you see the prices, which both the hon.
Members have referred to, the position is
extremely emratic. In 1985-86, we had an
average price of Rs. 10.30. For the various
grades,  amtaking the average. it improved
in 1986-87 to Rs. 12.50. It crashed in 1987-
88 to Rs. 8.20. In 1988-89, it went up again
to Rs. 16,30, Then, it was Rs, 16.60. Now in
this year, it has gone down again to Rs.
15,08. The Member very corractly said that
as the lower quality has come in now, the
price will dip further. We reckon that for this
sqason, it will vary between Rs. 14 to Rs.
14.50.

I'think, the important point here really is
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that the Government can try to do its best in
this area. But at the same time, these forces
of supply and demand are something which
you cannot regulate all through. The produc-
tion has to be regulated. If we are talking of
afair and a good price to the farmer, then we
have, also to ensure that we do not produce
far in excess of what the requirement is. |
agree with you that it is not very easy to shift
an already existing cropping pattern which is
there. But at the momaent, there is no altema-
tive. | mean, we have to look at the hard
realities. STC can intervene. Infact, they will
intervene. We have got soma orders. We
have been trying to get fresh orders from
new customers. But it is not enough. Even it
you can tide aver the problem in the current
year,you will notget. You willhave the same
problem again in the next year.

SHRI K. S. RAO: You regulate it.

SHRIARUN KUMAR NEHRU: ltis very
easytosay this. Butl know in practicalterms,
it is very very difficult. You cannot penalise
the farmer if he produces more. The fact is
thatthe Tobacco Board today is supposad to
regulate but is unable to do so. Since all the
Membars know the position inthe field, know
the pesition with the farmer, you will agree
that it is very difficult to punish the farmer for
producing more. At the same time, the farmer
has also got to realise the reality of the
situation that the market is shrinking.

Now, we intend to have more detailed
discussions with the Ministry of Agriculture
and also with the State Government be-
cause it is a very serious problem on our
hands. | am very very clear about itthat in the
future years, the production will have to
come down.We will have to divert the land to
other uses. We have to see that the farmer
does notlose, We haveto get viable alterna-
tives for him. The assistance that we can
give from the Commerce Ministry, we will
certainly give.

SHRI K. S. RAO: What about sending
STC now?

SHRI ARUN KUMAR NEHRU: | have
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said that they will go.

SHRI K. S. RAQ: Immediately?
SHRI ARUN KUMAR NEHRU: Yes.

SHRI K. S. RAO: You make an an-
nouncement...

SHRI ARUN KUMAR NEHRU: | am
making. the announcement now. They will
intervene.

I do not want to go in great length about
the auction system and the benefits of the
auction system because you are well aware
of it. | can repeat everything. But it will take
more time. '

In regard to the minimum suppaon price
also. there have been a lot of discussions.
The point is, you have to have a basis
somewhere. We can re-look on the whole
issue. After all, this is not a static situation.
Thecosts willkeepvarying. |think, we should
have amechanism whereby wa can analyse
the cost at aparticular time because whatis
relevantin 1985 is not necessarily relevantin
1990. So, the hon Members had made some
very valuable suggestions. We will take that
into account.

On the export front, several steps have
been taken fo generate exports. We arein a
very difficult position. | have personally
spoken to many trade representatives. The
USSR was very kind. They have felt the sort
of a situation. As you know, the export duty
on unmanufactured tobacco was abolished
from April, 1986. Like that, several other
measures have also been taken. We are
also examining the possibility of getting new
markets like Portugal, Iraq, North Korea,
Madagascar, Indonesia and so on. [can give
you the analysis of allthe markets and 1 can
say that whichever market we look into, we
do not see the tobacco sales coming up In
future. We feel that the anti-smoking cam-
paign, inthe West, 1s dominating. | know that
the hon. Member here 1s very fond of good
Cigars. But | think that non-smokers are
Winning over the smokers. We have to lake
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this aspect into account because 50 per cent
of what we produce really goes out by ex-
port. So, in the current situation, we will
centainly take necessary measures. STC will
certainly intervene and | am sure we will be
able to tide over the problem.

SHRI K. S. RAO: Will you give clear
instructions to purchase at MCP and not at
MSP as MSP has no value?

PROF. N. G. RANGA (Guntur): STC is
not coming into the market.

SHRIARUN KUMARNEHRU: Youhave
come a little late. | have been speaking for
the last fiftean minutes. You have not heard
what lhave said earlier. STC will be interven-
ing, as | have said. We will try to do what we
can. But, as | have said, the practical prob-
lem remains regarding the supplies and
demands. We willtry to see whatbastwe can
do. Inthe current year, | am sure that we will
getover the problem. But the same problem
will be reoccurring if we do nottake effactive
and corrective action now, which we will do.

PROF. N. G. RANGA: Is it true that
there is a Russian order for huge quantity of
tobacco and yet, neither the STC nor the
Tobacco Board had not made adequate
response to that order?

MR. DEPUTY SPEAKER: Mr. Ranga,
you are a very very senior Member and you
know that this is not allowed.

SHRI ARUN KUMAR NEHRU: | have
no objection to reply.

MR.DEPUTY SPEAKER: Youcanreply -
to him later on.

SHRI K. S. RAQ: No Sir. This is a very
important matter. Tobacco growers are
awaiting his reply. He was asking abaut the
Russian order. it he gives his reply now, the
prices will be stabilised. |t he does not an-
nounce, then it will have an impact on the
growers once again. If he answers as 1o
whether or not he is feeling that he is going
to get some ordars from Russia or else-
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whare, that itself will have an impact on the
price of tobacco.

SHRI ARUN KUMAR NEHRU: Sir, |
have already made the statement that USSR
have been buying tobacco from us. Whatthe
hon. Member has said here is slightly ditfer-
ant from what | have said.

MR, DEPUTY SPEAKER: Now, we will
take up Matters under Rule 377.

13.59 hrs.
MATTERS UNDER RULE 377
[English]

()  Need to set up satellite port at
Visakhapatnam

SHRIMATI UMA GAJAPATHI RAJU
(Visakhapatnam): Mr. Deputy Speaker Sir,
Visakhapatnam is known as the city of des-
tiny and tfie destiny of this growing megapo-
lis in Andhra Pradesh is linked to industrial
growth and the sjeel plant. the Vizag Port
has a capacity which economists have pro-
tected. it will be able to handle only that
tonnage which is related to the Steel Plant
activities when it goes into full production.
There is an urgent need for setting up of
petrochemical complex and the two Ther-
mal Power Projects during the Eighth Plan.
Boththese Thermal Projects envisage trans-
portation of coal from Orissa by sea. H is to
meet this growing port capacity and to mini-
mize pollution from the Steel Plant in the
Vizag Port, a Satelite Port in Gangavaram
was proposed. The future growth of Vizag is
therefore inexorably linked with setting up of
this Port within the Eighth Plan.

| request the Government of India to
order setting up of second port there at the
earliest.
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()  Need to revive old fishing
harbours and to set up a new
fishing harbour at Chombala
(district Callcut) In Kerala

SHRI MULLAPPALLY RAMACHAN-
DRAN (Cannanore): Mr. Deputy-Speaker,
Sir, the State of Kerala with its long coastal
line contributes considerably to the marine
wealth of the country. A good percentage of
the population of the State depends directly
or indirectly on fishing for their livelihood.
Revivalofthe old harbour and also setting up
of new fishing harbours will be extremely
useful to promote fishing in these areas,
especially the deep sea fishing.

It is, therefore, earnestly requested that

* the hon. Minister for Surface Transport may

be pleased to initiate early steps for reviving
old ports and harbours like Ashikkal port and
Mapila Bay in Cannanore; and the Beypore
Port and Puthiappa Harbour in Calicut, and
to set up a newfishing harbour at Chombala
in Calicut, which is one of the best fish
yielding beaches along Kerala's coast.

(i)  Need to approve the agree-
ment signed between the
management and workers of
FACT, Cochin

PROF. K. V. THOMAS (Ernakulam):
Mr. Deputy-Speaker, Sir, a draft agreement
has been signed between the management
of FACT, Cochin and employees unions in
November, 1989 after a prolonged discus-
sion on long term settlement and wage pol-
icy. FACT is one of the few public sector
fertilizer companies that make a profit.
Workers have contributed their sweet and
blood for the record production and produc-
tivity in FACT. But the Government of India
has not yet cleared this draft agreement
even after a period of five manths of signing
the draft agreement. | request the Govern-
ment to take immediate steps to approve the
draft agreement.



